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It7 THE CENTRAL ADMINISTRATIVE TRIBIIAL, —
JATPUR BEMNCH, JAIPUR .

NDate o orider: 30«10.192095

CA No,. 35%/1995

G.P.Meena .. applicant
Versus
Union of Indis and anr. oo Responients

Mr. Ravi Shankar Sharma, Sricf-holder for
Mre RelToMathur, 2ounsel for the applicant

Mr. Me.Rafic, coungczl for the respondents

CORAM:

- Hon'ble Mr. 0.PSharma, Administrat ive Member
Hom*hlz Mr. Ratan Prakadgh, Julicial Member
ORDER

Fer Hon'hle Iir. O.P.Sharma, administrative Mznber

In thiz gpplizztion under Seckion 19 of tie
Edministrat ive Tribunzls Ast, 198%, Shri G.P.izena

hza prayed that the <harge sheet dated 14-10-1705

It l]

(weongly desaribed zz Jated 27-3-19 6) iszued to

the applizant, may be guoshad.

2. A Mzmorandum of charges was iszued £o the

the post o 3ub~

Dirizicnal Bnjineer, Deparktment of Tel lecorrunie
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applicant when he was

=at ions, Alwar, on charges relzting to unauvthorised

N
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bzense from duty for varicas periodd.

3. We have heard th: RBrief-hoclder for Mr. ROI.Mathor,

ccnssl for the arplicant and Mf. MERafig, ocounsel
for the responldents. We hawve also gons: through

the reply £iled by the respondents” in the registry
tC=ay) 3'COI Qherecf i13e bzen deliyereﬂ t< the

Bllexﬁhuldelo
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4. while tke prayer in the On is for Jquazhing

sheet, the lzarned counsel for the
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applicant Hr. R.V.Mathur stabed before us on
11=7«1996 when the matter was heard carlier,

that the zpplicant would e satisfied if

d-

he
Tribunsl isswesa jirection £o the respondents
to complete the inguiry expediticusly beeause
the enjuiry 2fficer haz sinc: been appointed

vide Ann.ad dated 27th March, 1595,

5. In the circumstances of the case znd after
hearing the partles, we direct that the responlents
ghall finalise the inguiry procsedings within

a period of 1 month: from the Adate »f rece ipt
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re given further

)
ih

a zopy of this order. They :

one month's tire for finalizing the disciplinary

s
e

procezdings and passing a £inal order in the
disciplinary procecedinge, from the dats of
compl&tion of the injquiry proceedings. Thus

in all a tot2l perisd of 5 months is available
.igéﬁigﬁgga;ga‘)f receipgt of this order to the
respondents for finalising the entire Jdisciplinary
gruﬂgcﬂingu by passing a £inal order. If +he
applizant ic aggriesved by the final order passed,
he zhal)l be free to take appropriate action as
per law. The G: 2bindz disposed of accordingly
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at the stag

costse.

(Ratan Prakash) (CP f8hatnla)

Juiicial Membher administ rat ive Member




